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This c&ntempt application has been filed for punishing
the respond%nts for not complying with the order of this
Tribunal da%ed 6.9.2000 passed in OA 137/93. Shrﬁ Amit
Sthalekar léarned counsel For the respondents has placed
before us aicopy of the order dated 1.2.2002 passed in

‘ _
writ: %

Lpetition no.4911/02 in whi
dated 6.9.2@00 and 9.7.01
orders.
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in continuing the proceedings

on is accordingly dismissed.
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